
OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

On being !nentioned, this isposec of 
C$C Is taken Up. 

.A.No.1093/02 has bE filed in this 
casq#  by the Respondts, seeking extenbion 
of time to o,mply the final direction given  
in this O.A. Mr.JLI(Jose 1xned Sr.tandinc 

CoUnsel. hs dIscioed thcc the fx 

J v"J 

borrw infructuous, the se is herthy 
cioseS-of. 


